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Business Standard

PUBLISHED SIMULTANEQUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
MUMBAI, FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557
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e FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557




Business Standard
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vworn . FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557
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«woi. FRIDAY, 11 APRIL 2025

FORMA

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS

Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557
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PUBLISHED SIMULTANEOUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
wwara. FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557
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PUBLISHED SIMULTANEQUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
HYDERABAD, FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557




Business Standard

PUBLISHED SIMULTANEQUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
weewow,— FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557
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PUBLISHED SIMULTANEQUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
wenar. FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557




Business Standard

PUBLISHED SIMULTANEQUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
ssusaveswar. FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557
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PUBLISHED SIMULTANEQUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
wanoann,  FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557
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PUBLISHED SIMULTANEQUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
BHOPAL, FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557
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PUBLISHED SIMULTANEOUSLY FROM AMMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, XOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557




Business Standard

PUBLISHED SIMULTANEQUSLY FROM AHMEDABAD, BENGALURU, BHOPAL, BHUBANESWAR, (HANDIGARH, CHENNAI, HYDERABAD, KOCHI, KOLKATA, LUCKNOW, MUMBAI, NEW DELHI AND PUNE
AHNEDABAD, FRIDAY, 11 APRIL 2025
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
For the attention of the Creditors of Future Ideas Company Limited
RELEVANT PARTICULARS
Name of corporate debtor Future Ideas Company Limited
Date of incorporation of corporate debtor 06.02.2006
Authority under which corporate debtor is|ROC Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability|U65900MH2006PLC159526
Identification No. of corporate debtor
5. |Address of the registered office and principal|Plot No. 14 at Sogaon Tal Alibagh, Alibagh, Raigarh

LM =

office (if any) of corporate debtor (MH), Alibag, Maharashtra, India, 402201
6. |Insolvency commencement date in respect of|09.04.2025

corporate debtor
7. |Estimated date of closure of insolvency|06.10.2025

resolution process

8. |Name and registration number of the insolvency| Mr. Ritesh Agarwal,
professional acting as interim resolution|Registration No. IBBI/IPA-001/IP-P-02296/2021-

professional 2022/13557
9. |Address and e-mail of the interim resolution|Address: Jindal Tower, Block C, Flat No. 301, 1A
professional, as registered with the Board Kundan Bye Lane, Near Silver Jubilee Hospital,

Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10./Address and e-mail to be used for|Address: 6, Little Russel Street, Kankaria Estates,
correspondence with the interim resolution|7th Floor, Kolkata - 700071, West Bengall.
professional Email: cirpfutureideas@gmail.com

11.| Last date for submission of claims 23.04.2025

12.|Classes of creditors, if any, under clause (b) of| NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13./Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14./(a) Relevant Forms and Web: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives are|Physical Address: NotApplicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Future Ideas Company Limited on 9th April 2025.
The creditors of Future Ideas Company Limited are hereby called upon to submit their claims with proof
on or before 23rd April 2025 to the interim resolution professional at the address mentioned against entry
No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh Agarwal,

Date :10.04.2025 Interim Resolution Professional
Place : Kolkata Registration No. IBBI/IPA-001/IP-P-02296/2021-2022/13557




